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CEffilRAL AO.f«INISTRATIVE TRIBUi^AL: PRIKilCIPAl. SESiClH

R.A. NO. 2ie of 2QQ'I In

Qriqiinai Appilcation No^TiOSQ of :-giQlI?

New Delhi,, this the day of September, 2002

HOfil"BLE MR.KULDIP SI NGH, MEHBERC JOOL I
HOKl-BLE MRiS.A,T, RIZVlt> MEMBER CA)

Kiran Pal Singh
S/o Shri Ram Gopal
Aged about 35 yearsj
R/o S-r/BA, Pandav Nagar^
Dei hi-no os:n

And employed as

S e c u r i t y A s s i. s t ant (G e n era 1)
PIS No, i 03S9S
I n t. ti e I n te 11 i ge n ce 8 u r eau,
Ministry of Home Affairs,,
North Blockj
New Delhi, REVIEl!? APPLICANT

Versus

4
1 , Union of India

r li r- o u g h t h e S e o r e t a r y,
Ministry of Home Affairs,
Gover nmen t of In di a,
North Block,
New Del hi-no 00 n

2, The Director,,
I n te 11 i gen ce Bur ea u,
Ministry of Home Affairs,
North B'iock,
New Delhi-no 001,

Q R 0 E R BY CIRCULATION

By iBon'ble Pr^Kuldip Sinah«Member (Jaudl)

-RESPOWOEISTS

V,
The present RA No,218 of 2002 has been filed by the

applicant for review of the; order passed in OA No, 1 030 of ZOfiO

on 9,8,2002,

2, In the RA tUie review applicant has taken more or less

the same grounds to argue tlie RA, which he had taken while

ar>gL!ing the OA, While delivering the iudgmenn all the grounds

were considered. No fi»s->sh error has been pointed out which may

call for review of the order. Further, the RA does not come

within the ambit of Order in Rule 1 CPC read with Rule 27. 1,3)



o

. 2.

i f) ( i ) of the Admi n i s tra ti.ve f r i buna 1 s Act.

3. In view of the above, nothing survives in the RA,

which is accordingly dismissed.
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MEWER(A)

(KOLDIP SIMtefii-
MEMBER U)
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